IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 219
IB-764/ND/2022
IA-3519/2024

IN THE MATTER OF:

United News of India Workers' Union ... Applicant/Petitioner
Versus
United News of India & Ors. Respondent

Under Section: 9 of IBC, 2016

Order delivered on 24.10.2024

CORAM:

SH. ASHOK KUMAR BHARDWAJ SH. SUBRATA KUMAR DASH
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the RP : Ms. Pooja Bahry along with Ms. Mahima Singh,

Komal Abrol

Hearing Through: VC and Physical (Hybrid) Mode
ORDER

IA-3519/2024: There is no appearance on behalf of the RD/RoC. The prayer
made in the captioned application reads thus:

a) “Allow the present Application;

b) Direct the Regional Director of the Registrar of Companies/ The
Registrar, Registrar of Companies (Delhi) to permit the Applicant
to upload the financial statements/Annual Report and related
compliances of the Corporate Debtor for FY 2021-22 and FY
2022-23 on the website of Ministry of Corporate Affairs, without
obtaining approval of the shareholders of the Corporate
Debtor.”

As can be seen from the above, the prayer is innocuous. For the reasons
stated therein, the IA is allowed and the RD/RoC are directed to permit the
Applicants/RP to upload the financial statements, Annual Report and related
compliances qua the Corporate Debtor for Financial Year 2021-22 and
Financial Year 2022-2023 on the portal of MCA, irrespective of availability of
approval from the shareholders of the Corporate Debtor, subject to all just
exceptions to avoid the default. The IA stands allowed.
Sd/- Sd/-
(SUBRATA KUMAR DASH) (ASHOK KUMAR BHARDWAUJ)
MEMBER (T) MEMBER (J)

UPASANA



